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the unanimous approval of the House.
With these words, Madam, I move.
The question was proposed,

Tug DEPUTY CHAIRMAN: Before
we begin ile Jebate the Home Minis-
ter will make 3 statement,

STATEMENT RE. ORDERS SERVED
ON SHEIKH MOHAMMED
ABDIJLLAH AND MIRZA
AFZAL BREG UNDER D.IR.

TaE MINISTER oF HOME AFFAIRS
(Surt GurzARTLAL NANDA): Madam, I
have ty 1enort to the House that in
the early hours of this morning Sheikh
Mohammed Abdullah and Micza
Afzal Beg on their return from ab-
road were served at the Palam Air-
port with orders under clauses (4d)
and (f) of sub-rule (1) of rule 30 of
the Defence of India Rules requiring
them to proceed immediately to Octaca
mund in Madras State and to remain
within the municipal limits of that
place. 'fhese orders were served with
a view to preventing them from act-
ing in a manner prejudicial to the
defence of India, civil defence, pub-
lic safety and the maintenance of pub-
lic order. Government hag made ar-
rangements for their journey and
they left for Ootacamund in the morn-
ing, The;r activities during the last
two monthg or so had made it clear
that unless some restrictions weve
placed on their movement they would
act ia a marner prejudicial to the
external aund internal security of the
coun*tty. It therefore became ab-
solutely necessary to take the step
we have taken. T

Surr FARIDUL HAQ ANSARI (Ul-
tar Pradesh): Can I have some clarifi-
cation irom the Home Miaister about
the arresis that he has announced in
the arrests that he has announced in
about the activities indulged in by
Sheikh Abdullah while he was ab-
road any statement has been issued
by the leader of a Muslim delegation
that was sent to attend the Islami
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Moatamar in Mecca in which he has
said that there Sheikh Abdullah acted
in co-operation with the Indian dele-
gation and all his activities were
pro-India? ’

Seconily, I would like to know
whether either the hon. Prime Minis-
ter or the hon, Home Minister has
received g telegram from Mr. Jaya-
prakash Narayan, Mr, Nabha Krishna
Chaudhury ang four or five other
Sarvodaya leaders requesting them
not to arrest them because it wiil
create tension. (Interruptions.) Please
let me finish; you will gel yous
chance.

Ang tnirdly may 1 know whether
on beha!f of Sheikh Abdullah both
the hon. Prime Minister and the hon.
Home Minister were approached to
fix uo a time for meeiing Sheikh
Abdu'lah and whether they replied to
that letter and if they replied, what
wag their answer to that?

Then 1 do not know whether the
Goverament cf India had any infor-
mation that Sheikh Abdullah and his
associate wanted to proceed to Kash-
mir immediately. If they have, I
should like to know, because as far
as my information goes, he had no
intention of going to Kashmir belore
explaining his position to the Prime
Minister and the Home Minister and
even to the President.

SHRI GULZARILAL NANDA:
Madam, these are very minor matters
compared to the broad purpose of
the action taken. Whether a letter was
received or nct, I do not remember to
have received any letter cn behalf
of Sheikh Abdullah. And about the
fact twat in some conference Sheikh
Abdullah said something or some-
thing else, I am not here detailing the
various activities, the various reasons
here. T am not explaining all that
here. This is the conclusion we have
come to on a study, on an apprecia-
tion, of all that he has been doing
over a period and the fact that some
citizens of India, three or four or five,
as the hon. Member has mentioned,
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thought it wise and necessary to send
us a telegram doeg not make a differ-
ence, Madum, to the responsibility of
the Government towards the security
of the country.

Syr1 G. MURAHARI (Uttar Pra-
desh): T would like to know from the
Home Ministey whether they have
had consultations with the Govern-
ment of Kashmir before taking the
steps that they have taken and whe-
ther any member of Sheikh Abdul-
lah’s party has been allowed to go
back to Kaslimir and also whether
‘Sheikh Abdullah’s movements would
be restricted only to Ootacamund or
he would be allowed to go anywhere
in the State of Madras?

Surt GULZARILAL NANDA: As I
have explained already, both Sheikh
Abdullah and Mirza Afzal Beg are
going to Ooty. Begum Abdullah also
came in the party and she has been
asked not to proceed to Jammu and
Kashmir. That is all the restriction
on her. She is in Delhi now. She has
been asked not to proceed to Jammu
and Kashmir. She can go anywhere
else, She wag told that she could
accompany her husband and arrange-
ments have been made for her also
for staying there,

Srrt G. MURAHARI: What about
the first part of my question?

. Surr M. P. BHARGAVA (Uttar
Pradesh). May I know from the hon
Minister whether arrangements are
being made to see that Sheikh Ab-
dullah and Mirza Afzal Beg do not
carry on gnti-natiopal activities while
living in Ooty?

Sur1 GULZARILAL NANDA: Good
care has been taken of that.

Surr G. MURAHARI: Madam, the
first parl of my question has not bhecn
answered, whether the Government of
Kashmir has been consulted.

SHrR GULZARILAL NANDA: This
is a matier between the Government
of India and the Government of
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Kashmir and the

responsibility we
take, .

L ak

SHr B, K. P. SINHA (Bihar): May
I know whether Sheikh Abdullah and
Mirza Afzal Beg would be interned
in Ooty, their movements being un-
restricted in the city or sha!] they be
confinej to sume area or snme build-
ing in the city?

SHrR1  GULZARILAL NANDA:
Madam, they will not ke confined to
a building, but the order includes also
the instruction not to associate with
any person except with the written
permission of the Coilector of Nilgiri
District while residing there and not
to communicate with any person ex-
cept through the Collector.

SHRT A. D. MANI (Madhya Pradesh):
While the country will warmly sup-
port the Government in the firm ac-
tion they have taken, may I ask the
Government whether this action will
be followed by their putting a stop
to the plebiscite propaganda which is
being carried on by the plebiscite
front in ¥Xashmir?

SHrr  GULZARILAL NANDA:
The Government of Jammu and Kash-
mir have already taken a series of
~teps and I trust that they will do all
the rest that is needed.

Surr M. SHAFI QURESHI (Jammu
and Kashmir): Madam, may I know
from the hon. Minister whether the
Government is aware of the activities
of a very close associate of Sheikh
Abdullah, Miss Mridula Sarabai, who
has of late, been distributing cyclo-
styled copies of Sheikh  Abdullah’s
speeches, which he made abroad, and
also distributing the weekly called the
“Front” in Delhi? What action does
Government propose to, take against
her? ' :

Surt GULZARILAL NANDA:
T am fully aware of the undesirable
activities but we need not necessarily
take action against all and sundry.
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SHrt AWADHESHWAR PRASAD
BINHA (Bihar): Madam, is it a fact
that Begum Abdullah was asked to ac-
company Sheikh Abdullah to Ooty, if
she so chose, sp that she could keep
company with her husband and she
had refused to go with him

SHRI GULZARILAL
This offer was made.

NANDA:

Tue DEPUTY CHAIRMAN: That
will do. -

THE FINANCE BILL, 1965—contd.

Pror. M. B. LAL (Uttar Pradesh):
Madam, the Finance Bill, which s
before us for our consideration, is a
ngsaw puzzle, It is difficult to under-
stand and unravel all its intricacies
and mysteries, Not to speak of others
even for the Finance Minister it is
difficult to assess accurately the im-
pact of his taxation proposals on the
national economy. No doubt, for the
first time, after many years, certain
reductions are proposed in  indireet
taxes. I feel whep concessions were
granted last year io industrialists the
question of reduction in indirect taxes
also geserved careful attention. The
reductions that are proposed in this
year’s Bill are counter-balanced Dby
the ten per ceni increase in import
duties. So, the burden of indirect
taxes is not reduced and its impact
on prices is not weakened. The Fin-
ance Minister himself is not sure whe-
theyr in all cases the reduction in ex-
cise duties will lead to a reduction in
prices. He hopes that in some cases
the reduction will result in a decrease
in prices. But I feel that even if
there is a certain marginal reduction
in prices of certain commodities, by
and large, indirect taxes will continue
to exert an upward pressure on prices
of almost all commodities, including
essential supplies.

Last time, my friend Mr. A, P. Sinha
{h his speech on the Budget rightly
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pointed out that the entire burden of
indirect taxes had not to be borne by
the poorer sections of the community.
Some indirect taxes, no doubt, hit the
higher sections of the community and
in some cases the burden is  borne
both by the poorer and richer sections.

of the community. But my friend,
Mr. Sinha, managed to forget that
these indirect taxes hit the  poorer

sections of the community more than
they were borne by the richer sec-
tions of the community, And these
indirect taxes, along with inflation
which is much worse than indirect
taxation, have made the poorer sec-
tions of the community very miser-
able through the inordinate increase
in prices. - - .- ;

.

Tt is admitteq in the Economic Sur-
vey that the upwarq pressure on pri-
ces has been reinforced by speculative
tendencies, but nothing very substan-
tial has so far been done to curb the
speculative tendencies and to see that
through speculation prices do not rise
very high. A -

The proposed fiscal measures are
claimeqg to be production-oriented, but
they are in reality profit-reoriented.
High profitability to industrialists, T
beg fo submit, is confused with in-
creased production and my submission
is that the two need not be confused.
Increased production and high profita-
bility need not necessarily go together
in conditions of imperfect competition
that prevail in India today. Indianm
industrialists do not seem to be much
concerned with the question of in-
creased production. What they want
is high profitability even through limi-
tation of production. They want high
profit in sheltered markets through
concessions in taxes and all sorts of
assistance. While they appeal tg the
o'd Herbert Spencer’s concept of a
police State and denoince the very
concept of the welfare State and main-
tain that welfare and State go ill lo-
gether, that it is not the job of the
State to promote through its mecha-
nism the welfare of the people, they
demangd all sorts of assistance from



